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Caunsels for both sides ang Sent to Respordents

alongwith notices.

s .
Member (Judl,) -

ORDER DATED 07=05-1999,

In this case learned counsel for the
petitioner has filed a Memo seeking withdrawal of
the OA.‘ We have heard Mr.P,K,Nayak,learned counsel
for the petitioner and shri A,K,Bose,learned Senior
Standing Counsel appearing for the Respondents.:[n.
view of the MEMO filed by the learned counsel for
the petitioner,the OA is disposed of as withdrawn,
Petitioner is given liberty to file a fresh petition,

subject to limitaton and maintainability,
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